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C. A No. 3034 OF 2000
TEM No. 1 Court No. 9

SUPREME COURT OF I NDI

RECORD OF PROCEEDI NGS

I.A. No. 6-7 In C A No. 3034-3047/2000

SURAJ PARKASH GUPTA & CRS
VERSUS

STATE OF J&K & ORS

( for extension of time and c/delay )

( Wth Ofice Report )

Wth

Cont. Pet(c) 8-21/02 in C. A Nos. 3034-3047/2000

SECTI ON XVI A

A

Appel I ant (s)

Respondent (s)

Cont . Pet (C) 175-188/02 in Cont.Pet.(C) No.3034 & 3035-47/2000

Date : 16/09/2002 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE N. SANTCSH HEGDE
HON BLE MR, JUSTI CE B. P. SI NGH

For Appellant (s) B. L. Waqdher a, Adv.

Dr.
M. DS Garg, Adv.
M's. Nandi ni Gore, Adv.
M .

M.

M .

For Respondent (s) Ani s Suhrawar dy, Adv.

N. Ganpat hy, Adv.
Si bo Sankar M shra, Adv.
Ms Rani Chhabra, Adv.

M. P.N Puri, Adv.

UPON hearing counsel the Court nmade the foll ow ng

P.S.to Registrar Court Master

ORDER
....... Lo......b.......T.......T.......T.......T....... .J
SP2
Learned counsel for the State of Janmu and
Kashmr states that he has filed his report in regard
to conpliance of the orders of this Court. Lear ned
counsel for the appellants seeks four weeks' tine to
file response in regard to the same. Tine prayed for
i s granted.
. SP1
(Ganga Thakur) (Jasbi r Si ngh)



